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IN the: CEMTRAL AQM^aSTRATIUE TRIBUNmL '
PRINCIPAL ELr-JCH r'c'J DLLHI

u.A. No. 140/92

Smt, Ourga Devi

Sn. Sent Singh

U.O.I. & Ors.

Dasvinder Kaur

CDRAn

DATt QF DLCISIUN 17.8.92

Applicant

Counsel for the applicant

Res ponc'ents

Proxy coupsel for Sh.Dog Singh
counsel for the responcents.

The Hon*ble nember Sh,I.P.Gupta, nembBr(A)

1. Uhether Reporters of local ^japurs ray be
alloueo \.o see the Duagemert?

2. To be referred to the Reporter or not?

3UDC£MLNT(0RAL)

In this applicatidn filed under Section 19

of the Administrative Tribunal Act, 1985, the husband

of the applicant died on 15-10-90, leaving behind four

rrinor sons and uidou. The uife of the deceased has nade

an application to the respondents for corrpassicnate

appointment. She had been called for interview on 11.3.91

but she has not heard anything about her appointnent so far,

She belongs to Scheduled Caste Community,
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2. Learned counsel for the responc&rts said

th^it her application had not been rejectea, yet the

nuriiber of persons seeking compassionate appointment

uas extremely large and, therefore, some oelay was

ineuitable.
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3. The applicant has been continuing in the

quarter allotted to her deceased husbano and interim

direction uas issued on 21-1-92 to the effect that the

respondents are restrairec frorr iav/ictirg her on

applicant's liability to pay rent charges as per

rules. Counsel for the respondents said that applicant

has not paid any rent from 6-11-91 onuards. At this

stage counsel for the applicant intervened to say

that the applicant uas prepared to pay rent, but

respondents uere charging damage rent S 1380/-P.month,

but the pension of the applicant is only 700/-Per month.

4, Ue have heard the learnec coursels for both

the parties, In uieu of the decision of the Hon*ble

Supreme Court in the case of Mrs.Sushma Gosain and

others V/s U.O.I, i Ors(AIR 1989 SC 1976) request of

the applicant can not be postponed indefinitely on the

ground of want of vacancy and the request has to be

consioertd even by ereating a supernun'erary post ^

' '€^>ijLeJL tSM-
inordinate delay defeat the purpoee is anticipated.

In vieu of the observations of the Hon'ble Supreme Court

in the aforesaid case we direct the responuents to

consider the request of the applicant on compassior =-te
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grounds uithin a period of 4-nionths, Pleanuhila

. the applicant may be alloufcid to stay on in i-he

Gout .accoinmooation which she is nou occupyin'g

subject to payment of rent according to rules

on the subject. The applicant is directed to

clear the. arrears of rent uithin a period of

1 n^onth from the receipt of a copy ot this

order.

yith the aboue observations and

direction, the case is disposed of uith no ordc.r

as to costs.
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